
APPENDIX -12 
 

 

IN THE COURT OF ASSISTANT SESSIONS JUDGE, 
SONITPUR, TEZPUR.              

 

Present: Nabajit Bhatta. AJS. MA, LL.B. 

Assistant Sessions Judge, Sonitpur, Tezpur 

 
 

(7th March, 2022)  
 
 

(Sessions Case No  13 / 2022 )  
 

 
 

(FIR NO.1838/2021 DATED 29-08-2021 / ATTEMPT TO COMMIT MURDER 
CASE AND TEZPUR POLICE STATION) 

COMPLAINANT :   
    SRI GOPAL DEBNATH 

REPRESENTED BY  
 
 
 
 

   SMT. NIVA RAHMAN,  
   ADDITIONAL PUBLIC PROSECUTOR 

ACCUSED       SRI AMRIT SAKLADHAR  
S/O LATE JAGABANDHU SAKLADHAR 
VILL- BHITORSUTI MILAN NAGAR 
P.S.- TEZPUR 
DIST- SONITPUR, ASSAM 

REPRESENTED BY  
 
 
 
 

     SRI RUPJYOTI BARUAH, ADVOCATE 
     LEGAL AID COUNSEL 
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APPENDIX -13 
 

Date of Offence  29-08-2021 

Date of FIR.  29-08-2021 

Date of Charge-sheet  25-12-2021 

Date of Framing of Charges  15-02-2022 

Date of commencement of evidence  02-03-2022 

Date on which judgment is reserved  07-03-2022 

Date of the Judgment  07-03-2022 

Date of the Sentencing Order, if any  None  

 
 

ACCUSED DETAILS: 
 

Rank of 
the 

Accused 
 

 

Name of 
Accused 

 
 

Date of 
Arrest 

 

Date of 
Release 

on Bail 

Offences 
charged 

with 
 

 

Whether 
Acquitted 

or 
convicted 

 
 

 

Sentence 
Imposed 

Period of 
Detention 

undergone 
during Trial 

for purpose 
of Section 

428, Cr.P.C. 

1 Sri Amrit 
Sakladhar 

 

30-08-2021 None 323/326/ 
307/506 

IPC 

 Acquitted none  189  days 
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IN THE COURT OF ASSISTANT SESSIONS JUDGE, SONITPUR, TEZPUR.              

                                    SESSIONS CASE NO. 13/2022 

                              ( GR CASE NO.2964/2021 ) 

State of Assam. 
                  -vs- 
Sri Amrit Sakladhar                                 ..............  Accused.  

 

U/S: 323/326/307/506 of  I.P.C. 

 

Present:                                                   Nabajit Bhatta. AJS. MA, LL.B. 

                                                    Assistant Sessions Judge, Sonitpur at   
             Tezpur. 
19th day of  February 2022 
 

Smt. N. Rahman       :                                   ………..    Advocate for state. 

Sri Rupjyoti Baruah    :                                    ……... Advocate for Accused. 

Date of  Hearing :   02-03-2022  

Date of Argument : 02-03-2022 

Date of Judgment : 07-03-2022 

 

                                                  JUDGMENT 

1.  Prosecution story in brief is as follows that on 29-08-2021 

the complainant Sri Gopal Debnath lodged the FIR before 

the O/C of Tezpur Police Station to the effect that on the 

same day, at night, at about 8-30 p.m., accused Sri Amrit 

Sakladhar assaulted his son Sri Subrata Debnath with broken 

glass bottle on his body causing grievous injuries to him. 

Further, the accused bit Subrata Debnath on his stomach 

and hand which caused injuries to him. Hence, the case.   

2.  The instant case was registered u/s 326/307/506 of I.P.C. 

and police investigated the same. After completion of 



4 

 

 

investigation, police submitted charge-sheet against the 

accused Sri Amrit Sakladhar u/s 326/325/307/506 of I.P.C.  

3. That the accused was in judicial custody during the entire 

period of trial. Copies of relevant documents were furnished 

to him and then the case was committed by the Learned 

Chief Judicial Magistrate, Sonitpur, Tezpur to the Hon’ble 

Court of Sessions, Sonitpur as the case was exclusively 

triable by the Hon’ble Court of Sessions. After that, the case 

has been transferred to this court and charge u/s 

323/326/307/506 of I.P.C. has been framed against the 

accused person and the said charge read over to the 

accused person to which he pleaded not guilty and claimed 

to be tried.  

4. Prosecution in order to prove the case has examined four 

witnesses including the complainant and the victim. Defence 

plea was total denial. Defence has adduced no evidence. 

Statement of the accused Sri Amrit Sakladhar has been 

recorded u/s 313 Cr.P.C.   

5. Points for Determination:- 

1. Whether the accused on 29-08-2021 at about 8-30 

p.m., at Milan Nagar, Tezpur voluntarily caused hurt 

to Sri Subrata Debnath and that the accused thereby 

committed an offence punishable U/S 323 of the 

Indian Penal Code?   



5 

 

 

2. Whether the accused on the same date, time and 

place, voluntarily caused grievous hurt to Sri Subrata 

Debnath by means of broken glass of a bottle and 

that the accused thereby committed an offence 

punishable U/S 326 of the Indian Penal Code?   

3. Whether the accused on the same date, time and 

place, assaulted the victim Sri Subrata Debnath by 

means of broken glass of a bottle with an intention 

(or knowledge) and under such circumstances that if 

by the said assault the accused may have caused the 

death of said victim, the accused would have been 

guilty of murder and that the accused thereby 

committed an offence punishable U/S 307 of the 

Indian Penal Code?   

4. Whether the accused after the incident on 29-08-

2021 at about 8-30 p.m., at Milan Nagar, Tezpur 

committed criminal intimidation by threatening the 

victim Sri Subrata Debnath to kill him and that the 

accused thereby committed an offence punishable 

U/S 506 of the Indian Penal Code?   

6. Heard argument from the learned counsel of the accused. 

On perusal of the evidence on record and case diary, the 

very findings are as follows :  

DISCUSSION, DECISION AND REASONS THEREOF 

7. Prosecution opening the account of examining the 

witnesses, first brought Sri Gopal Debnath as PW-1. PW-1 
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has deposed that he is the complainant of this case. He 

knows the accused. The incident occurred on 29-08-2021. 

On that day, at about 8-30 p.m., a quarrel took place 

between his son Subrata Debnath and the accused Amrit 

Sakladhar. During the scuffle his son Subrata Debnath 

sustained injury due to fall over the broken pieces of glass 

bottle. After that his son was taken to BK Memorial Hospital 

for treatment.  He lodged the ejahar against the accused. 

Exhibit P-1 / (PW1) is the ejahar and Ext.P 1(1) is his 

signature. 

8. In cross-examination, PW-1 deposed that he has not seen 

the incident. After the incident a settlement took place 

between the parties. At present he does not wish to proceed 

the case. He has no objection if the accused Amrit Sakladhar 

is released from this case. 

9. PW-2 Sri Subrata Debnath ( victim)  has deposed that the 

Complainant is his father. He knows the accused. The 

incident occurred on 29-08-2021. On the day of incident, a 

quarrel took place between the accused Amrit Sakladhar and 

him. During the scuffle several people gathered in the place 

of occurrence. During the scuffle he sustained injury on his 

body due to fall down over the broken pieces of glass. After 

that his father lodged the ejajhar. He was taken to BK 

Memorial Hospital for treatment Accused is his neighbourer.  

10.  In cross-examination, PW-2 deposed that at present he 

has no grievances against the accused. The accused did not 
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assault him however he sustained injury due to fall over the 

broken glasses.    

11.  PW-3 Ajijul Haque has deposed that he knows both the 

parties.  The incident occurred on 29-08-2021. On the day of 

incident, they came to the place of occurrence and he heard 

that scuffle took place between the accused Amrit Sakladhar 

and victim Subrata Debnath. Police came to the place of 

occurrence and seized some pieces of bottle glasses and 

took his signature as seizure witness. Exhibit : P-2 / PW3 is 

the seizure list and Exhibit: P-2 (1) / (PW3) is his signature.  

12. In cross-examination, PW-3 deposed that he has not seen 

the incident. On the day next day of incident police seized 

the broken glasses. Police did not seize any material in his 

presence.  

13.  PW-4 Rizwan Ali has deposed that he knows both the 

parties.  The incident occurred on 29-08-2021. On the day of 

incident, he heard that a scuffle took place between the 

accused Amrit Sakladhar and victim Subrata Debnath. Police 

came to the place of occurrence and seized some piece of 

bottle glasses and took his signature as seizure witness. 

Exhibit: P-2 / PW4 is the seizure list and Exhibit: P-2 (2) / 

(PW4) is his signature.  

14.   In cross-examination, PW-4 deposed that he gave the 

signature on the seizure list on the next day of the incident. 

Police did not seize any material in his presence. 
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15.   I have minutely perused the evidence on record including 

the cross-examination of the witnesses. From the above 

discussions no sufficient incriminatory materials have been 

found against the accused person. The victim PW-2 has 

stated that the accused person did not assault him however 

he sustained injury at the time of scuffle due to fall down 

over the broken pieces glass. Thus keeping view of what has 

been discussed above this court has no least hesitation that 

the prosecution has failed miserably to establish the guilt of 

the accused person U/S: 323/326/307/506 of I.P.C. beyond 

reasonable doubt. Hence, the accused Sri Amrit Sakladhar is 

not found guilty.    

          ORDER.  

            Accused person namely Sri Amrit Sakladhar is 

acquitted from the Charge U/S: 323/326/307/506 of I.P.C. 

and set at liberty forthwith. 

            As the accused Sri Amrit Sakladhar has been 

detained in judicial custody till today, hence, issue released 

order from custody. 

            Given under my hand and seal of this court on the 

7th Day of March, 2022. 

 
 
       Nabajit Bhatta. 

                                                         Assistant Sessions Judge 
        Sonitpur, Tezpur. 
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APPENDIX -14 
LIST OF PROSECUTION / DEFENCE / COURT WITNESSES 

A. Prosecution: 
RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, 
EXPERT WITNESS, MEDICAL WITNESS, 

PANCH WITNESS, OTHER WITNESS) 

PW1 Sri Gopal Debnath informant 
PW2 Sri Subrata Debnath victim 

PW3 Ajijul Haque Seizure witness 
PW4  Rizwan Ali Seizure witness 

 
B. Defence Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE WITNESS, 

EXPERT WITNESS, MEDICAL WITNESS, 
PANCH WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 
C. Court Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, 

EXPERT WITNESS, MEDICAL WITNESS, 
PANCH WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 
LIST OF PROSECUTION/ DEFENCE/ COURT EXHIBITS  
A. Prosecution:  

Sr. No Exhibit Number Description 

1 Exhibit P-1 / PW1 Ejahar 

2 Exhibit P-2 / PW3 Seizure List 

3 Exhibit P-2 / PW4 Seizure List 

B. Defence:  

Sr.No Exhibit Number Description 

NIL NIL NIL 

 
C. Court Exhibits:  

Sr.No Exhibit Number Description 

NIL NIL NIL 

 
D. Material Objects:  
 

Sr.No Exhibit Number Description 

NIL NIL NIL 

 


